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ORIGINAL APPLICATION NO.
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179 OF 202 at

In

leant

IN THE MATTER OF:

Shyamlata

Versus

Union of India & Ors. Respondent(s)

RESPONSE AFFIDAVIT ON BEHALF OF THE UTTAR

PRADESH POLLUTION CONTROL BOARD IN

COMPLIANCE WITH THE ORDER DATED 02.09.2025

PASSED BY THE HON'BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI

I ..gt’.bt... IIYA........, aged about .5.3........... Year s/,
ShIt . Jl J€ J. SNh!'. ., presently posted as Regional Officer, Uttar Pradesh

Pollution Control Board (hereinafter referred to as “UPPCB), Varanasi,

do hereby solemnly affirm and state on oath as under:

I That the deponent is working on the above mentioned post and is

the authorized officer in the captioned matter and well conversant

with the facts and circumstances of the case and as such is well

conversant to swear this affidavit.

That this Hon'ble National Green Tribunal, Principal Bench, New

Delhi (hereinafter referred to as Hon'ble Tribunal) vide its order

02.09.2025 has passed the following direcjions:

#
ated

1
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' ... ... ... 4. Learned counsel further submits that he had sought
an information under the RTI Act in respect of the policy which

has been famed for grant of compensation by the State to those

who have lost their life in such accidents and in reply to the said
RTI query he was informed that the matter was under

consideration. In this regard he has relied upon the RTI reply
dated 31.07.2025 (Page 171).

5 . Issue notice tO the respondents. Ms. Sthavi Ast}lana j Advocate

accepts notice on behalf of Respondent No. 7 - UPPCB. Learned
counsel

for the applicant is directed to supply a copy of the OA along
with complete set of annexures to learned counsel for
Respondent No. 7 within one week. Respondent No. 7 is directed

to Me a reply by way of a#ida\?it within four weeks. Applicant is
directed to serve the other respondents and DIe af$davit of
service at least one week before the next date ofhearing.
6. List on 26. 11.2025. ”
That it has been alleged in the O. A. that the Applicant’s son lost

his life because of injuries suffered due to Chinese manjha, for

3.

which the applicant prays for compensation as well as action

against the violators.

That the Hon'ble High Court ofJudicature at Allahabad has dealt

with the issue of Chinese manjha in PIL No. 58620/2015 titled as

'Anurag Mitra vs State of UP and others’ vide order dated

19.11.2015 whereby the Hon’ble High Court directed as follows:

4.

''The State Government shall adopt all appropriate steps for

enforcement in accordance with law, including necessary steps

to prohibit manufacture, use and sale of "CIHnese Manjha’' in

~rm whatsoever J)

f
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A true copy of the order dated 19.11.2015 passed by the Hon’ble

Allahabad High Court in PIL No. 58620/2015 is aIHlexed hereto

and marked as Annexure No. 1.

That this Hon'ble Tribunal has also dealt with the issue of

Chinese manjha in OA No. 384/2016 titled as 'Khalid Ashraf vs

Union of India’ and order dated 21.01.2020 passed in EA no.

06/2020.

That in compliance with orders passed by the Hon'ble High Court

of Judicature at Allahabad as well as orders passed by this

Hon'ble Tribunal, for prohibition of manufacture, sale, storage9

purchase and use of thread made of nylon, synthetic material or

coated with synthetic substances which is non bio-degradable for

kite flying, UPPCB sent letters to the Environment, Forest and

Climate Change Department, Uttar Pradesh being letters dated

07.04.2025, 22.01.2021, 22.05.2020, 06.03.2020 & 26.09.2018.

Further, the Environment, Forest and Climate Change

Department, Uttar Pradesh has sent letter dated 02.04.2025,

15.06.2020, 16.03.2020 & 22.06.2018 to Home Police, U.P.

Government. A table summarizing the communications along

with the letters is annexed hereto and marked as Annexure No.

2.

That UPPCB is committed to rendering all possible assistance to

the State authorities in ensuring compliance with the directions

of this Hon’ble Tribunal as well as the Hon’ble High Court. In a

similar case, the Incharge Inspector, Thana-Sigra, Zone Kashi,

C'ommissionerate Varanasi informed UPPCB vide letter dated

11.11.2025 that Chinese manja weighing about 14946 kg had

+

5.

6.

7

U . K. ( ii ,.,tJved
'– 13373/1a

1) b'r\_

gOVT Of_
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been recovered, against FIR No. 06/2025 registered at the local

police station under sections 125 / 223 / 293 BNS and 5/15

Environment Protection Act- 1986 and requested the presence of

the Regional Officer, UPPC'B, Varanasi during disposal of

Chinese manjha accordance with the order of the Hon'ble Court

Chief Judicial Magistrate, Varanasi. It is submitted that since

Chinese manjha includes plastic & hazardous substances such as

lead as its constituents, UPPC’B is in the process of determining

appropriate methods of disposal in compliance with

environmental laws. A true copy of the letter dated 1 1.11.2025 is

annexed hereto and marked as Annex.ure No. 3.

That it is submitted that grant of comPensation is to be dealt with

by the State authorities in compliance with law.

Hence, the present affidavit is being filed for the kind

consideration and perusal of this Hon’ble Tribunal.

I state that everything stated above has been stated by me in my

capacity on and derived from the official records and I

'\tate that „,thi„g m,t„i,1 ha, ,,„„,I,d th„,n.m

8.

9.

official

;.j ved
373/77

A
„,t.„

VERIFICATION

Verified at.VayaD.q &'. . on this 2.t &.D?yd,y ,f 2025 th,t th, ,,.t,„t,
of the above affidavit are true and correct to the best of my knowledge

;:§4?.ii;@T'""”“"“"'"“"“"”““"=={„he/Dt .Al'll., I.S:......__ DEPONENT
aRq/Pl,',g£.\4ktRU
Wo/Adv, #.v..........„_.K

By.9#:EX.!f/?rea \
tIYoAdv. f+ocF06T<.>

. CCV.U.P
A \ b to t/ ' OaJF

j
\
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Neutral Citation No. - 2015:AHC: 1 70309-DB

AFR

Chief Justice’s Court

1

Case :- PUBLIC INTEREST LITIGATION (PIL) No. - 58620 of 2015

Petitioner :- Anurag Mishra
Respondent :- State Of U.P. And 4 Others
Counsel for Petitioner :- Yogesh Mishra
Counsel for Respondent :- C.S.C.

Hon'ble Dr. Dhananjaya Yeshwant Chandrachud,Chief Justice
Hon'ble Yashwant Varma, J.

The petition has been instituted as a public interest litigation to

highlight the serious dangers to public safety that are being caused by the

use of "Chinese Manjha" as an appendage to kites. The string or Manjha, it

is stated, is made of metallic/nylon yarn with an abrasive coat of crushed

glass gummed on it which makes it razor sharp. As a result, serious injuries

are liable to be caused and are being caused. The petitioner initially relied

upon a report published in the daily newspaper 'Hindustan' dated 25

September 2015 which indicated that a death had been caused as a result of

an accident due to the kite string. The kite string is also known to cause

grievous injuries to birds.

The petitioner has, broadly, sought three reliefs:

(i) A prohibition on the manufacture or sale of the string;

(ii) Designation of areas for the flying of kites which would obviate dangers

to public safety; and

(iii) Treatment of persons who are injured.

ANNEXURE-1

5
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2

By the order of this Court dated 14 October 2014, the Collector and

District Magistrate was directed to look into the matter and formulate steps

to be taken to curb incidents such as those which are highlighted in the

petition. In the meantime, a direction was issued to initiate steps to spread

awareness among of the inherent danger involved, to prevent the use of

Chinese Manjha and to adopt suitable measures to prevent accidents. In

response, the Collector and District Magistrate states that the Commissioner,

Allahabad Division, in pursuance of a representation which was received by

him, directed the District Magistrate by a letter dated 29 September 2015 to

take necessary action. After taking a legal opinion from the Joint Director of

Prosecution on 9 October 2015, the Additional District Magistrate (City)

issued an order on 5 November 2015 under Section lzU of the Code of

Criminal Procedure Code, 1973 prohibiting the sale and use of "Chinese

Manjha" in the entire city of Allahabad. Moreover, it has been stated that a

joint team of executive magistrates and police officers have made surprise

raids on various shops where such material is being sold and the material

found in such raids has been confiscated. The District Administration, the

Court has been informed, is taking all possible steps to prevent the sale and

use of "chinese Manjha" to prevent any such incident in future.

The seriousness of the problem is apparent from the fact that even

after passing of the order of this Court dated 14 October 2015, incidents

have been reported in the print media about deaths and injuries which have

been sustained as a result of contact with the offending Manjha strings. For

6

273



3

instance, the learned counsel appearing on behalf of the petitioner has placed

on the record a copy of a report dated 20 October 2015 contained in the daily

edition of 'Hindustan' which indicates that a man aged about 44 years

sustained grievous injuries on the neck near the Iskon Temple as a result of

an accident was caused due to injuries sustained from the Manjha string.

Similarly, there is a report in the daily newspaper 'Dainik Jagran' dated 15

November 2015 stating that a young child has sustained serious injuries on

the nose due to an accident sustained through contact with "Chinese

Manjha'’. Various other news items have been placed for the perusal of the

Court. These include a report published in ’Amar Ujala’ dated 28 October

2015 in its Allahabad edition. There is also a subsequent report. dated 21

October 2015 in the daily 'Hindustan'.

We are conscious of the limitations on the evidentiary value of such

newspaper reports. However, having due regard to the element of public

interest involved, we are of the view that the matter is serious enough to

warrant appropriate action by the District Administration as we shall now

indicate, at a wider state level, since the problem may not be only confined

to the city of Allahabad. The affidavit which has been relied upon by the

District Administration contains a complaint which was submitted to the

Commissioner, Allahabad Division. The complaint contains a summary of

other incidents which have taken place in the past involving deaths of human

beings and grievous injuries to birds as well. The representation indicates

that in the preparation of the "Chinese Manjha'', the use of iron and glass

7
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pieces is resorted to on plastic (instead of the use of conventional thread)

which renders the Manjha extremely potent and capable of causing serious

InjurIes.

In our view, the issue must be tackled not only by making sporadic

raids, as has been done by the District Administration but first and and

foremost, steps must be taken by the authorities to ensure that there is a

complete prohibition on the manufacture of "Chinese Manjha" at a statewide

level. Where any such activities are found to be carried out illegally,

necessary enforcement action should be taken in respect of such

establishments and for seizing all material. Secondly, a sustained awareness

and publicity campaign should be carried out so as to ensure that members

of the public, particularly the younger generation which indulges in the sport

of flying kites particularly in and around the 'Makar Sankranti' festival is

made conscious of the dangers involved. This should be ensured by carrying

out a sustained publicity campaign, in the print and electronic media and by

utilizing the social media to propagate public service messages.

The petitioner prays that wherever possible, it would be appropriate to

designate specified places for flying kites so as to reduce the possibility of

the danger involved. We are conscious of the fact that the sport of flying

kites takes place across localities and even on the terraces of residential

houses and there may be limitations on the power of the District

administration to enforce such a regulation as sought, however desirable.

The District administration may look into this aspect about designating one

8
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5

or more places during the Sankranti festival. We leave this to the District

Magistrate to decide. Hence, we are of the view that basically the issue

which needs to be addressed is in regard to prohibiting the manufacture, sale

and use of material which is liable to pose a danger to human health and to

birds and animals by the use of the "Chinese Manjha".

We clarify that by this order we are not imposing any ban on the

flying of kites but are issuing necessary directions so that such material

which causes grave danger to human beings, animals and birds as the

petitioner has highlighted is not used. The danger and problem is not

confined to Allahabad. Apart from the district of Allahabad, if the Principal

Secretary (Home) shall issue a communication to the Collectors of each

district containing directions in implementation of this order. The directions

contained in this order are not intended to be an exhaustive catalogue. The

State Government shall adopt all appropriate steps for enforcement in

accordance with law, including necessary steps to prohibit manufacture, use

and sale of "Chinese Manjha" in any form whatsoever.

The petition is, accordingly, disposed of. There shall be no order as to

costs.

Order Date :- 19.11.2015
VMA

(Dr. D. Y. Chandrachud, C. J.)

(Yashwant Varma, J.)

9

276



Intter issued to concern authority by U.P. Pollution Control Board and
Environment, Forest and Climate Change Department, Uttar Pradesh are
following in tabular form: -

Letter Issuing Authoritl
Member Secretary, U.P.
Pollution Control Board

2 Environment, Forest and
Climate Change Department,

Uttar Pradesh

3

4

Environment, Forest and
Climate Change Department,

Uttar Pradesh

Member Secretary, U.P.
Pollution Control Board

5 Environment, Forest and
Climate Change Department,

Uttar Pradesh

6 Member Secretary, U.P.
Pollution Control Board

Environment, Forest and
Climate Change Department,

Uttar Pradesh

7

Member Secretary, U.P.
Pollution Control Board

8

Member Secretary, U.P.
Pollution Control Board

9

Environment, Forest and
Climate Change Department,

Uttar Pradesh

10

Refference no. and date
H 26780/C-7/NGT-275/2025,

Dated-07.04.2025

Section-7

No.-NGT-307/81-7-2025-
1920553 Lucknow: Date 02 April,

2025
Section-7

No.-N(3T-60/81 -7-2021 -49
(Praya) /2015, Date 02 April, 2025
G 134741/C-7/NGT-275/2021,

Dated-22.01.202 1

Section-7

No.-NGT-235/81-7-2020-49
(Praya)/2015, Date 15 June,

2020
G 3277 1 /C-7/NGT-275/202 1,

Dated-22.05.2020

Section-7

No.-NGT- 152/81 -7-2020-49
(Praya) /2015, Date 16 March,

2020

G 3246 1 /C-7/NGT-275/202 1 ,

Dated-06.03.2020

H 26446/C-7/NGT-275/2018,
Dated-26.09.2018

Section-7

No.-NGT- 1 1 38/55-praya- 1 -42
writ/2018, Date 22 June, 2018

Remark
l£tter sent to Environment,
Forest and Climate Change
Department, Uttar Pradesh
with request for necessary

action in compliance of Honl)Ie
NGT order.

l£tter sent to Principal
Secetary, Home Department,
Uttar Pradesh Government

l£tter sent to Additional Chief
Secetary, Home Department,
Uttar Pradesh Government

l£tter sent to Environment,
Forest and Climate Change
Department, Uttar Pradesh

with request for compliance of
Honl)Ie NGT order.

I£tter sent to Additional Chief

Secetary, Home Department,
Uttar Pradesh Government

Letter sent to Environment,
Forest and Climate Change
Department, Uttar Pradesh

with request for compliance of
Honl)Ie NGT order.

Letter sent to Additional Chief
Secetary, Home Department,
Uttar Pradesh Government

l£tter sent to Environment,
Forest and Climate Change
Department, Uttar Pradesh

with request for compliance of
Honl)Ie NCT order.

This letter issued to all District
Magistrate and All SSP and SP

of U.P. for compliance of
Honl)le NGT order

Home Department, Uttar
Pradesh Government

Section-3

ANNEXURE-2

10
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MJ T TJIIIIIIII ]iII!b Pm !!nt::II :nb:::I) n ;;E B ()ARD

!II=FiW P@ / / III!IFIF7 / 1SIIL q +11r J 1:9Ll q1dT1 JlUP a+gIf *'“,,/#
g8lvMq
qjtqwr, qq vi aRaB qRqdqRqFr,
qDyo?rrvql

ngn-yeVI + f+F8fB© qfgr/Htm dRe/mgM qOr de qd VIIdta qf9
d fbrhtwvrwtwdhrvdfidt w mId v8 gav% aralwaq
vtr$ SIr+ + ++8 q I

TIm w$@ fBqlm dg 8 qq do-dt32n1/dt–7/wWt-275/2020 fjqf©
2z0520a qd % dwi)32461/dt–7/Wa–275/20 ftqf% 06.03.2020 aT a+
y@r©v+arv€a+.qFFhl uW ifIaafBmw q{ fIM an a'igiIUl
Application No. 384/2016 in Execution Application No. 06/2020 Khalid Ashraf Vs.
Union of India + qqgbr VT€h 8fi6 31fb©wr, q{ R?d gm qrft6 aTeW ftqf@ 21.81.

mo+fqqlsw f+{w qM@txt $ :–
ThIs application seeks enforcement of order of this Tribunal dated 11.07.2017
prohIbiting use of thread made . of nylon, synthetic material and/or coated with
swthetic substance which is non-biodegndab Ie for kite flying. ThIs Tribunal noted tb
adverse impact on wIldlife and human health and directed prohibItion of manufacture,
sale, storage, purchase and use of such thread. The direction was to be enforced by the
Chief Secretaries of aH the States/UTs through the respective District AdmInistration.

1

2. AanFding to the applicant the directions are not being enforced. Several accidenb

have takeh place resulting in deaths or accidents, includIng death of a four year girl in
Delhi. Pnhibked thread continues to be manufa'ctured, saId andused: There are
asualdes of birds from time to time in different parts of the country. A lady dotlor died
in Pune and an engineer'died in Mumbai.

3. In vIew of the above allegations, we consider it necessary to require CPCB to ascertain
the status of compliance of the said directions from an the States/urs and furnIsh a

consolidated report to this Tribunal wIthin three months by e_maN at judicial_
ngt@gov.in. All the States/QTs may furnish such information to the CPGB within one
ma

A _coPY of this order be sent bY e'mail to the CPC8, Chief SecretarIes of all States/ UTsp
SPCBs arId PCCs by e-mail, . - –- ------’ -'-"
List for further consideration on 19.as.2020.

qaq.I.

dt. R -r2 ft. NIh uva
ljlqaqqV. aaq©2leaf$
IW 272831. 2728828. nagel. n2e88t
+VbO&Z2-e7207G4

tuba- Info@up pcb.cam

T•C. 12 . V, Vlbhu6 Kh8nd
ContI Nag 8r, Lucknow 226010
Phnne2720f]i, 2720828,2720691

Fax: 0522 - 2?2tY7CN

En)ant info@uppcb.com
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qTs8;a {3'9 all.

qq!:$.,. . tq/04

'. &q:: BA:b

BmXir aim
qjfqwr.qqqf aaqqfjqdqa3qFr-7

gwr-B'&aaB F/a-}-20a-40M/2016
RBq©:fjqt6 : {rW. mo

aRT WIS&q
1jB RvFt
®goYnHql

RIO q9ti sfiT afB©WT, qf fIM gRT Original AmHeadon

No. 384/2016 in Execution Application No. 06/2020 Khalid Ashraf Vs. Union of
India Bnfh aTili fjqt8-21.Of.2020 + f+qTSSTV R& art fbi Vi !

1. This appHcation seeks enforcemait of order of this Tdbwlai dated
11.07.2017 prohibiting use of thread made of nylon, synthetic mataial and/or
coat<! with synthetic substance which is non-biodegradable for kite flying. This
Tribunal noted its adverse impact on wildlife and human health and directed
prohibidoir cf manufacture, sale, storage, purchase and use of such thread. The
direction was to be enforced by the Chief Secretari® of all the States/tFFs through
the respective District Adminis hatton

2 According to the applicant, the directions we not being enforced.
Sevual accidents have taken place resulting h deaths or awidarts, including death
of a four year girl in Delhi. Prohibited thread continues to be manufactwed, sold
md 2 used, There are casualties of birds from time to time in diffaent parts of the

country. A lady doctor died in Pune and an engineer died in Mumbai.
3. In view of the above allegations, we consid@ it nw®sary to

requke CPCB tn ascuain the status ofcompHance of the said dir@tions eon all
the States/LfFs and finnish a consolidated WInd to this Tribunal within three
months by email at judicial-agt@gov.in. All the States/Us may bluish such
information to the CPCB within one monthC- I

A copy of this uda be sent by e-mail to the CPCB, Chief Seanhaw
of all States/ Ws, SEeDs and PCCs by e-mail.

List for further consideration on 19.05.2020

sqM da!©qqa©r6©trn+ fb wBwl. vqq+aaqq
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